| TEM NO 92 REG STRAR COURT. 2 SECTI ON XV
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Special Leave to Appeal (CGivil) No(s).29141/2013

THE REG ONAL PROVI DENT FUNDS COWWR. & ANR Petitioner(s)
VERSUS
M S. PREETI NURSI NG HOVE & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
Date: 23/04/2014 This Petition was called on for hearing today.

For Petitioner(s)
M. Ardhendunmaul i Kumar Prasad, Adv.

For Respondent (s) M . Tanmaya Agarwal , adv.
M. Vinay Garg, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

None for t he petitioner. Ld. counsel for t he
respondent No.1 is present. He has stated that the said
respondent has already filed the counter affidavit.

Ld. counsel for the petitioner is directed to take

fresh steps for the service of notice to the unserved
respondent Nos.2 & 3. He shall do the needful within a
peri od of three weeks, failing which appropriate orders
shall follow on the next date.

Li st again on 12.08.2014.

(M K. HANJURA)
Regi strar
SB



